15 of 1948.

1 of 1956.

27 of 1953,

43 of 1959. -

I of 1956. .

430f 1971,

55 of 1994,

Ord. 23 of
1996.

follows —_

THE INDUSTRiAL DISPUTES (AMENDMENT) ACT, 1996

No. 24 or 1996

‘. e+ [16th August, 1996.]
An Act further to: amend the IndustrnalGstputes Act 1947,

' BE |t enacted by Parhament in the Forty seventh Year of the Republrc of Indla as

sod
I

1 (1 ) This Act may be called the Industnal Dlsputes (AL ] ndment) Aot,, 199,6'..»;E

(-2-) It.shall bezdeemed tohave comemto-force on the.l1th day of October, 1995.

S -2 In section;2-of .the Industrial Dlsputes Act, 1947 (heremafter referred to as the
««.. principal-Act), in-clause (a), in sub-clause (),— - .. - YT 4

) R i Coen oL i
(i) for the words and ﬁgures “the Industrial Finance Corporation of India

established under section-3 of the Industrial:Finance:Corporation Act, 1948”, the - ..

words and figures “the Industrial Fmance Corporatron of India erlted formed and
registered under the Companies Act, 1956” shall be- stibstituted; -

(i) the words and‘ﬁ‘g’ures ‘or the “Indian Airlines™ 4fid “Air India” Corporations

O eStablished-under,:section’q, of the.Air Corporations Act, 1953’ shall be omitted;

(i) for the words and figures “the Oil and Naturil Gas Commission established
under section 3 of the:Qil and Natural Gas-Commission Act, 1959”, the words and
figures “the Oil and Natural Gas Corporation Limited registered under the Companies
Act, 1956” shal] be substituted;

(iv) for the words and ﬁgures “the Internatlonal Alrports Authonty of India

" “constituted undér section 3 of the’ Internationl Airports Authority Act, 1971, the

" words and figures “the Airports Authority of India cosistituted under section 3 of the
Airports Authority of India Act, 1994” shall be substituted;

(v) for the words “a-banking or an insurance company”, the words “an air
transport service, or a banking or an insurance company” shall be substituted.

3. (/) The Industrial Disputes (Amendment) Third Ordinance, 1996 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the principal
Act as amendedhy'jhe said Ordinance, shall be deemed to have been done or taken under
the principal Act, as amended by this Act.
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